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PRCF.  SHEr  SINGH: Let m3 ex­

plain that position.  The last setUe-

S  expired on the 31st Dec^r

197(5  We  ouurselves were vêy k-.-

to arrive at a new wage settlement ar̂

the employ383 were becoring resdess.

So, we told them “why do you worry- 

some settlement would be arrive.!
even if the tripartite settlement is nj

arrived at”.  Some engineering estab­
lishments in the P̂ îvate sector invest

Bengal are  parties to this se  ̂ - >

So in that sense, West Bengal Govern­
ment is a  party to that  sett ement.

The Ministry of Heavy  Industrie:, î 

also a party to it.  We told the wor

kers that if a tripartite  settlement
could not be arrived at immodiateij, 

or within a reasonable time, then cer­

tainly we will have  some agreement,

it ,s not  that we will not ha,/e any
agreement at  all.  It is  only in that

context that it was explained to them

that if the tripartite agreement is de­

layed unnncessarily, then we can thinlc

of bi-partite agreement.  Now th.it tr.e

tripartite agreement has been arrivea

at. there is no question of any bi-pav- 

tite agreement.  Under this we  can

give them some fringe benefits whjch

we are giving.

1311 hrs.

MIZORAM APPROPRIATION  (VOTE

ON ACCOUNT) BILL, 1979.

THE MINISTER OF STATE IN THE

MINISTRY  OF  FINANCE  (SHRl

SATISH AGARWAL)' Before I make

;i tormal motion about these Billis Sn.
I have to make a humble request to

you and, through you, to the whole
House.  Tomorrow and day after to­

morrow are holidays and on Monday

probably we are going to have  the
adjournment  motion.  The  Rajya

Sabha session has been extended only

upto 28th. This business has to go to

Rajya Sabha. So. I  would  humbly

request you and the Whole House that

the financial business has to be dis­

posed of today.

Mizoram Appr.  29° 

Bill 1979

[Mr. DEPurY-SPE.-iKEn in Chair’.

I be beg to move.?

“That the Bill to provide for the 

withdrawil of certam sums from 

and out of the Consolidated Fun̂ 
of the Union territorry of Mizoranq 

for the services of a part of the fin­

ancial year 1979-80, oe taken into

consideration.

MR. DEPUTY-SPEAKER; The

tlon is:

“That the Bill to provide for the 

withdrawal of certain sums from and 

out of the Consolidated Fund oi tae 
Union territory of Mizoram for the 

services  of a part of the financial 

year 1979-80, be taken into consicte- 

rstion.”

The motion odopted.

MR.  DEPUTY-SPEAKER: We wiU 

now take up clause by clause conside­

ration.

The question is:

“That clause 2.3 and the Schedule 

stand part of the BiU”.

The mono,I, was adort̂d.

Clause 2, 3 and lie Schedule
addtt’l to thr hill

Clause 1, t}ie Enacting Formula aifl 

the Title were added to he Bill.

SHRI SATISH AGARWAL; I teg to 

move;

“That the Bill be passed”.  ^

MR. DEPUTY-SPEAKER; The qiies* 

ticn ir,:

“That the Bill be passed”.

The IVoV  was adopted.  .

13.13 hrs.

MIZORAM  APPRORPIATION  BILL, 

1979.

THE MINISTER OF STATE IN TnE 

MINISTRY  OF  FINANCE  (SHRI 
SATISH AGARWAL); I beg to move*

“That the Bill to authorise payment 
and appropriation of certain fuftlier

2Q7 B̂ d. Pondicherry CHAITRA 2 

D. G. on ACC.  (Pondt-

ûms from  and out of the ConsoU.̂

dated Fund of the Union
Mizoram for the services of the to

ancial year 1978-79, be taken  mtc

consideration.”

MK. DE-PUTY-SPEAKER: The ques­

tion is:

•That the Bill to  authorise pay­

ment and  appropriation
further sums  from and out o  th

Consolidated Fund  of the  Un.o

territory of Mizoram for f rvice.

of the  financial year  1978-79,  b

taken into consideration.”

k The motion was adapted.

MR  DEPUTY-SPEAKER:  W-j wil

now take up clause by clause conside

ration.

Ibe question is;

“That clauses 2, 3  and the Sche

dule stand part of the Bill.”

The motion was adopted.

Clauses 2, 3 and the Scheduli

ndd̂-d tcj the BiL

Clatise 1, Enacting iorrmila ant 

the Title were added to

•SHRI SATISH AGARWAL: I beg t' 

move:

“That the Bill be passed.”

MR. DEPUTY-SPEAKER; Theques

tion is:

“That '.he Bill be passed "

The motion was adopted.

fMoved with the recommendation of the President.

PONDICHERRY' BUDGET—1979-8

GENERAL DISCUSSION

DEMANDS  FOR GRANTS  ON 

ACCOUNT (FONHICHFRRY) 1979-8i

AND SUPPLEMENTARY DEMANES

FOR  GRANTS  (PONDICHERRY;
1979-80—Contd.

MR  DEPUTY-SPEAKER: We nov

take up  the  Pondicherry  Budget
Shri Asaithambi to continue his spee'

•The original speech was delivere
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Bill 1979 

[Mr. DEPury-SPE-̂ KEî in the Cfnir;

I be beg to move;?

“That the Bill to provide for the

withdraw..! of certam sums Uom
anri out of the Consolidated Fund 

um.» tmitorry oi M«o,a» 

for the services of a part of h 

ancial year 1979-80, oe taken mto

consideration.

MH. DEPUTY-SPEAKER: The

tion is:

“That the Bill to provide for the 

withdrawal of certain sums from 

out of the Consolidated Fund o. tae 

union territory of Mizoram for the 

services  of a part of the financial 

year 1979-80, be taken into consicie- ,

rstion.” ^

The mohon  adopted̂

MR  DEPUTY-SPEAKER; We wiU 

now take uP clause by clause conside­

ration.

The question is:

“That clause 2.3 and the Schedule 

stand part of the Bill”-

The moilOf', was adopted.

Clause 2, 3 and me Schedule  u-cre 

jdje'l to thr BiU

Clause 1. the Enacting Formula and 

the Title were added to ne a\ti.

SHRI SATISH AGARWAL: I beg to 

move:

“That the Bill be passed”.

MR. DEPUTY-SPEAKER: The ques 

ticn ir,:

“That the BiU be passed”.  ,

The ivot'j’i was adoptee,  j

13.13 hrs.

MIZORAM  APPRORPIATION  BILL, 

1979.

THE minister of STATE IN THE 

ministry of  FINANCE  (SHRI 

SATISH AGARWAL); I beg to move*

“That the Bill to authorise payment 
and appropriation of certain fufther

CHAITRA 2. IMl

D.G. on Acc. (Pondi-

from  and out of the ConsoU-- 

dated. Fund of the Union tsrrî ry o. 

Mizoram for the services of the tm- 

ancial year 1978-79, be taken  into

consideration.”

MK. DEPUTY-SPEAKER: The ques- 

lion is:

'That the Bill to  authorise pay 

ment and  appropriation 

further sums  from and out o£ the 

Ccnsolidated  Fund  of the  Un;on 

territory of Mizoram for the ;iervices 

of the  financial year  1978-79,  be 

taken into consideration.”

The rnotion was adopted. •

MK. DEPUTY-SPEAKER;  W- will 

1 now take up clause by clause conside- 

raton.

Ibe question iS;

“That clauses 2, 3  and the Sche­

dule stand part of the Bill,

The motion was adopted.

Clauses 2, 3 and the Schedu'e were 

add’d to the Bill

Clause 1, Enacting formula and- 

the Title were added to lh<? l̂iII

hsHRI SATISH AGARWAL; I beg to 

move:

“That the Bill be passed.”

MR. DEPUTY-SPEAKER: The ques­

tion ip:

“That Mie Bill be passed ”

The motion was adopted.

PONDICHERRY  BUDGET-1979-80 

■  GENERAL DISCUSSION

DEMANDS  FOR GRANTS  ON 

ACCOUNT (FONDICHFRRY) 1979-80 

AND SUPPLEMENTARY DEMANDS 

FOR  GRANTS  (PONDICHERRY) 

1979-80—Contd.

MR.  DEPUTY-SPEAKER: We nov/ 

take up  the  Pondicherry  Budget.

Shri Asaithambi to continue his speech.

(SAKA)  1979-80—Ge«. Dis. 298
cherry) 1979 and  D.S.G. for 

Grants (Pondicherry) 1979-80

SHRI C. N. VISWANATHAN (Tirup-

pattur);  On a  POint of  order, S.r. 

Under rule 352, it is stated:

“A member  while speaking shall 

not—

(ii) make  a  personal  chji'£c

against a member;”

On 21-3-1979, when Shri Asaithambi 

spoke on the Pondicherry Budget,  he 

mentioned  about the  leader of the 

Anna DMK and also a memoer of the 

House.  Mr. Bala  Pajanor.  This is 

what he said;

“Shri Bala Pajanor did not cate­

gorically say that the Prime Mini&t̂-r 

Shri Morarji Desai made this sta..e- 

m-eiit at a Press Conference.  He did 

not affirm that this was Prime Minis­
ter’s personal opinion or confirm that 

there was some invisible force l̂e- 
lund this statement of Shri Morarji 

Desai, based on later press comments. 
Shri Bala  should have  made this 

fast speech in his Party F̂rum.  He 

should not have chosen the forum 

of Lok Sabha for this speech.”

He has made an  allegation against 

Mr. Bala Pajanor....

MR  DEPl/T/-SPEAKER: I do nut 

see any connection at all.

*SHRI  A.  V.  P.  ASAITHAMBI 

(Madras North); I will pay him a tri­

bute.  Mr Daputy-Speaker, Sir, when 

I started iny speech on the Pondicnerry 

Budget day bscore yesterday, my hon. 

friend Shri Bala interrupted me seve­

ral times.  I  did not say  anything 

about him in his personal or indiwdu.il 

rapacity.  I do not wish to say and * 

V70uld not say anything about him m 

his individual  capacity.  But he be­

longs to Pondijherry.  He represents 

Pondicherry in this House.  Not only 

he but his entire  family had served 

+he nation at different times of its his­

tory. From 1974 he has spoken several 

times about the problems and progress 

of Pondicherry on  the floor of  this 

House.  Even the  other day he was 

critical about the meagre allocation of 

Rs 4 crores for  Pondicherry in  this

dation of the President.
•The original speech was delivered in Tamil.


